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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

 

ORIGINAL NO. 199 OF 2021 

 

IN THE MATTER OF:  

 

Saviour Park Apartment Owners Association        …Petitioner  

Versus 

State of Uttar Pradesh & Ors.                …Respondents 

   

REPLY ON BEHALF OF RESPONDENT NO. 10 / 

PROJECT PROPONENT TO THE REPORT, DATED 

27.01.2022, FILED BY THE JOINT COMMITTEE. 

 

MOST RESPECTFULLY SHOWETH:   

 

PRELIMINARY SUBMISSIONS  

 

1. The present reply is being filed on behalf of the Respondent No.10 / Project 

Proponent in response to the Report, dated 27.01.2022, filed by the Joint 

Committee. 

 

2. The Respondent No.10 / Project Proponent is a Company incorporated under 

the Companies Act, 1956 having its registered office at 177, Block No. A, 4th 

Floor, Kondli, Gharoli, Delhi, East Delhi - 110 096. The present Reply is filed 

on behalf of the answering Respondent by Mr. Siddharth Modi, who has been 

authorized vide Board Resolution, dated 12.04.2022. 
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3. At the outset, it is submitted that the Respondent No.10 / Project Proponent 

has always endeavored to carry out all activities related to construction and 

operation of Saviour Park Apartment in accordance with relevant provisions 

of law. For easy reference, the answering Respondent is annexing a table to 

highlight the alleged non-compliance / violations observed by the Joint 

Committee vide Report, dated 27.01.2022 and the actual status of such alleged 

violations.  

A copy of the table is marked and annexed hereto as ANNEXURE R-1. 

 

4. It is pertinent to point out here that the Respondent No.10 / Project Proponent 

was present during the site visit and inspection conducted by the Joint 

Committee and provided all assistance and documents.  

 

5. Vide the Report, dated 27.01.2022, the Joint Committee has made the 

following observations: 

(i) Project Proponent has not submitted surface hydrology report and 

water regime of project; 

(ii) Project Proponent is not using alternate technology for disposal of 

solid waste; 

(iii) Project Proponent is not using recycled water and water from local 

municipal authority as per EC condition and is exploiting 

groundwater for construction and operation purpose; 

(iv) Project Proponent Sewage Treatment Plant is not functioning 

properly and is not treating and reusing grey water as per EC 

conditions. Analytical Results of water samples collected from STP 

and RWH pit indicate that most of the parameters are exceeding the 

limit. Mixing of sewage effluent into the storm water drain cannot 

be ruled out; 
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(v) No information provided related to sludge disposal and filter press 

was found in unused condition;  

(vi) RWHs were physically verified and a total 03 numbers of RWH 

were found. Maintenance of RWH structure was in poor condition. 

All RWHs were choked. Analytical Results of water samples 

collected from RWH pit indicate presence of sewage in RWH pit; 

(vii) Project Proponent has failed to construct roads in project area with 

the use of suitably processed plastic waste as per EC condition; 

(viii) Spent / Used oil from DG set is the hazardous material generated at 

the site. Project Proponent has not obtained hazardous waste 

disposal authorization; 

(ix) Project Proponent has not provided designated visitors parking as 

per EC condition instead allowing visitors parking on common road 

which is generating traffic congestion near entry and exit point; 

(x) Project Proponent is not utilizing solar energy for street and park 

lighting. No source of renewable energy has been observed at 

project site; 

(xi) Project Proponent has not submitted report on the energy 

conservation; 

(xii) Project Proponent has installed additional Gensets, which are not of 

adequate stack height; 

(xiii) Project Proponent has not provided details regarding Environment 

Management plan and Cost of environmental activities; 

(xiv) Project Proponent has not provided details / copy of agreement with 

recycler to handle / dispose hazardous waste (waste oil from DG 

sets) and STP sludge, plastic waste, e-waste and biomedical waste 

etc., generated at project site; 

(xv) Project Proponent has not provided a copy of NOC from CGWA. 
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6. Apart from the above mentioned violations, the Report also concludes that the 

structural stability of the project may have been affected due to seepage.  

 

7. In view of the above alleged violations, the Joint Committee has made the 

recommendations which inter-alia calls for deposit of compensation for the 

alleged EC Violations. 

 

8. The Para wise reply of the answering Respondent to the abovementioned 

alleged EC violations as observed by the Joint Committee are provided 

hereunder: 

(i) Non Submission of Surface Hydrology Report and Water 

Regime:  

In terms of the EC, the Project Proponent, vide letter, dated 

27.07.2019 submitted the land use certificate, surface hydrology 

report and water regime report with Dr. Susheel Kumar, Ministry of 

Environment, Forest and Climate Change. This letter has been duly 

acknowledged and stamped by the Ministry. Therefore, there is no 

violation with respect to submission of the above mentioned 

Reports. 

True Copy of letter dated 27.07.2019 is marked and annexed as 

ANNEXURE R-2. 

 

(ii) Non use of alternate technology for disposal of solid waste: 

The Project Proponent has been using two methods for disposal of 

solid waste- 

(a)  Solid waste disposed of through STP; & 
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(b) Solid waste being disposed of through an Organic Waste 

Convertor (OWC). The Project Proponent has been using the 

present Organic Waste Convertor since December 2021.  

 

Apart from the above mentioned technologies used, the Project 

Proponent has also executed Work Order, dated 14.12.2021, 

wherein the Project Proponent has engaged a vendor for single point 

collection, secondary segregation and disposal of all solid wastes 

generated including installing, operating and maintaining Organic 

Waste Composting Machine for the project. Hence, the answering 

Respondent is using alternate technology for disposal of solid waste. 

Photograph of the Organic Waste Convertor is marked and annexed 

hereto as ANNEXURE R-3. 

True Copy of the Work Order, dated 14.12.2021 is marked and 

annexed hereto as ANNEXURE R-4. 

 

(iii) Non use of recycled water and water from local municipal 

authority and exploiting groundwater for construction and 

operational purpose: 

 Firstly, the Project Proponent since November 2015 till February 

2018 have been using treated water from STP for construction 

purpose. Thereafter, the answering Respondent installed a STP at 

the Project premises. It is submitted that the Project Proponent uses 

the treated water from STP in its premise for construction activities.  

True Copy of the invoices for STP water utilized by Respondent 

No.10 from November 2015 to February 2018 is marked and 

annexed as ANNEXURE R-5 (Colly). 
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Secondly, insofar as the groundwater is concerned, it is extracted 

from borewells. It is pertinent to point out here that the only 

requirement under the EC for extraction and use of ground water 

was that the answering Respondent had to obtain clearance from the 

competent Authority. 

On 04.08.2018, the answering Respondent had applied for NOCs to 

extract water from bore wells with the CGWA. However, the same 

was rejected on 16.12.2020 by the CGWA on the ground that Uttar 

Pradesh Government has its own regulations for groundwater and 

directed the answering Respondent to apply for NOCs from the 

Ground Water Department, Government of Uttar Pradesh. 

Thereafter, on 03.09.2021, the answering Respondent submitted 

applications with the Ground Water Department, Government Of 

U.P. for permission to extract water from 3 borewells. On 

05.01.2022, NOC was issued by the Ground Water Department for 

2 borewells. The answering Respondent expects that the NOC for 

the remaining borewell will be issued shortly. In this manner, the 

answering Respondent has adhered to the terms of the EC. 

Furthermore, the groundwater is not used for construction purpose 

and only for domestic use by the residents of the Project. 

 

(iv) The Sewage Treatment Plant is not functioning properly and is 

not treating and reusing grey water. Analytical Results of water 

samples collected from STP and RWH pit indicate that most of 

the parameters are exceeding the limit. Mixing of sewage 

effluent into the storm water drain cannot be ruled out: 

 As on date, the Sewage Treatment Plant is fully functional. It is 

submitted that the Project Proponent recycles and uses water from 
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the STP for horticulture and construction activities. Further, the 

answering Respondent is ready if the samples are collected from 

STP and RWH pit and tested.  

 

(v) No information provided for sludge disposal and filter press was 

found in unused condition: 

 On 13.08.2019, the Ministry of Environment, Forest and Climate 

Change, Regional Office (Central Region) (“MOEFC”) sent a 

Compliance Report to Member Secretary, SEAC, Directorate of 

Environment for the project developed by answering Respondent. 

Perusal of Serial No.55 of the Compliance Report makes it evident 

that the detailed plans for the disposal of STP sludge have been 

complied with. The tertiary level treated domestic waste-water by 

STP is used for flushing, gardening and water sprinkling and 

compost used as manure for horticulture at site. 

 True Copy of the Compliance Report of the Ministry of 

Environment, Forest and Climate Change, Regional Office (Central 

Region) are marked and annexed hereto as ANNEXURE R-6. 

 

(vi) Maintenance of 3 RWH structures were in poor condition. All 

RWHs were choked and analytical results of water samples 

collected from RWH pit indicate presence of sewage in RWH 

pit: 

 It is submitted that there are 6 Rainwater Harvesting systems in the 

project. The Rain Water Harvesting systems are in compliance with 

the designs as provided by the Groundwater Department. The 

Compliance Report of MOEFC (marked Annexure R-6) at Serial 14 

states that the answering Respondent has complied with the design.  
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Further, it is submitted that the Project Proponent regularly monitors 

the conditions of the Rain Water Harvesting pit. The Rainwater 

Harvesting Pit is cleaned in the pre monsoon period and after every 

rain and storm. The answering Respondent is ready for inspection 

of the RWH pit. However, it is pertinent to point out that a storm 

line drain which connects to the RWH is there in every balcony. The 

balconies are not meant to be used for washing clothes or to 

discharge domestic waste. However, the residents of the Project 

have connected their washing machines to the balcony and the 

discharge from the washing machine and other domestic discharges 

are released into the storm line drain. This may lead to mixing of 

rain water with domestic effluents. While the Project Proponent 

regularly and repeatedly advices the residents against such 

practices, it may be noted that these are manifestations of existing 

behavioral patterns of society. Any change in such patterns requires 

regular counseling and time for change. While the Project Proponent 

continues to work with the residents, it expects that over time these 

changes will happen.  

 

(vii) Project Proponent has failed to construct roads in project area 

with the use of suitably processed processed plastic waste: 

 It is submitted that while one of the terms of the EC is that suitably 

processed plastic waste in the construction of roads should be 

considered. However, the internal roads have been constructed as 

per the Fire Departments norms, taking into account the movement 

of fire tenders and the requirement of R.C.C. roads designed for a 

particular pressure (usually, in excess of 60 tonnes per square 

meter). It is submitted the Project Proponent would have violated 
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norms of Fire Safety had it constructed roads with use of suitably 

processed plastic waste. Further, the language of the term is 

directory and not mandatory. 

 

(viii) Spent / Used oil from DG set is the hazardous material 

generated at the site. Project Proponent has not obtained 

hazardous waste disposal authorization: 

 The Project Proponent is a member of Sheetla Waste Management 

Project (hereinafter referred as “SWMP”), which is an organization 

the answering Respondent has engaged for the disposal of 

hazardous and biomedical waste. By virtue of the membership to 

SWMP, the Project Management has a tie up, dated 18.11.2021 with 

the SWMP for safe disposal of hazardous and bio medical waste.  

True Copy of the duly signed form, dated 18.11.2021 for 

engagement of Sheetla Waste Management Project for disposal of 

hazardous waste is marked and annexed as ANNEXURE R-7. 

 

(ix) Project Proponent has not provided designated visitors parking 

and instead is allowing visitors parking on common road which 

is generating traffic congestion near entry and exit point: 

 It is submitted that parking areas have been provided in the project 

in terms of the EC. The Compliance Report of MOEFC (Annexure 

R-6) records compliance of the same in Serial 32 and 52. It is 

respectfully submitted that the parking facility has been provided as 

per the sanction lay out plan in accordance with the norms of MOEF.  

(x) Project Proponent is not utilizing solar energy for street and 

park lighting. No source of renewable energy has been observed 

at project site: 
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 On 17.01.2022, the Project Proponent has installed solar panels 

generating 40 KW of solar power. The solar power generated from 

the panels is supplied to the main electricity grid connection of the 

project. It is submitted that the street and park lighting requires 

around 25KW of power. The Project Proponent also uses CFL based 

lighting in the common areas in order to reduce the consumption of 

power by 20%.  

True Copy of the work completion and handing over certificate, 

dated 17.01.2022 is marked and annexed as ANNEXURE R-8. 

 

(xi) Project Proponent has not submitted report on the energy 

conservation: 

 It is submitted that the Project Proponent, as recorded in Serial 35 

of the Compliance Report of MOEFC (Annexure R-6), has 

undertaken to provide the report on energy conservation after the 

completion of the project. It is submitted that the energy 

conservation report can only be accurate once the said Project is 

completely constructed. The answering Respondent undertakes to 

submit the Report on completion of the project. 

 

(xii) Project Proponent has installed additional Gensets, which are 

not of adequate stack height: 

 On the date of the inspection the said Gensets were only being tested 

and were not fully operational. The Gen sets installed at present are 

fixed at an adequate height. 

 Photographs of the gen set are marked and annexed hereto as 

ANNEXURE R-9. 
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(xiii) Project Proponent has not provided details regarding 

Environment Management plan and Cost of environmental 

activities: 

 The Project Proponent in its Environmental Impact Assessment 

Report that was submitted to the SEAC, has provided for certain 

CSR activities from page 202 onwards of the document. The Project 

Proponent undertook to provide creche facilities for the construction 

workers and also undertook to facilitate Corporate Environment 

Responsibility. The Project Proponent further undertook to plant 

trees along the main road and median. The Project Proponent has 

undertaken to spend Rs.213 Lakh till the completion of the project 

in CSR and CER activities. The answering Respondent undertakes 

to provide Environment Management Plan and Cost of 

Environmental Activities as per the directions of this Hon’ble 

Tribunal. 

 

(xiv) Project Proponent has not provided details / copy of agreement 

with recycler to handle / dispose hazardous waste (waste oil 

from DG sets) and STP sludge, plastic waste, e-waste and 

biomedical waste etc., generated at project site: 

 The alleged violation observed in this Para has been dealt with by 

the answering Respondent in the previous Paras. The contents of 

Para 7 (v) and 7 (viii) above may be read as part and parcel of the 

present para as the same is not being repeated herein for the sake of 

brevity. 

 

(xv) Project Proponent has not provided copy of NOC from CGWA: 
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 On 04.08.2018, the answering Respondent had applied for NOCs to 

extract water from bore wells with the CGWA. However, the same 

was rejected by the CGWA on the ground that Uttar Pradesh 

Government has its own regulations for groundwater. Accordingly, 

the Project Proponent was directed to apply for NOCs from the 

Ground Water Department, Government of Uttar Pradesh. 

Thereafter, on 03.09.2021, the answering Respondent, in terms of 

the EC, submitted applications with the Ground Water Department, 

Government Of U.P. for permission to extract water from 3 

borewells. On 05.01.2022, NOC bearing No. REG013555 and 

REG048660 were issued by the Ground Water Department for 2 

borewells. The answering Respondent expects that the NOC for the 

remaining borewell will be issued shortly. In this manner, the 

answering Respondent has adhered to the terms of the EC. 

Furthermore, the groundwater is not used for construction purposes 

and only for domestic use by the residents of the Project. 

True Copy of NOCs bearing No. REG013555 and REG048660 

issued by the Ministry of Ground Water, Government of Uttar 

Pradesh are marked and annexed as ANNEXURE R-10 (Colly.). 

 

9. Apart from the above, the answering Respondent has obtained Structural 

Stability Certificate, dated 05.02.2012, issued by Prof V.K. Gupta from IIT 

Roorkee. It is submitted that the Project Proponent could not have got the 

Completion Certificate without the structural stability certificate. 

True Copy of the Structural Stability Certificate is marked and annexed hereto 

as ANNEXURE R-11. 
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10. It is respectfully submitted that the answering Respondent has complied with, 

and is in compliance with, the majority of the alleged violations that have been 

highlighted by the Joint Committee in the Report. In case there is any 

deficiency / non compliance, the answering Respondent undertakes to take all 

necessary action / steps to ensure that it rectifies such non-compliance. 

 

11. The balance of convenience is in favour of the answering Respondent and 

case is prima facie in favour of the Respondent. 

 

12. In view of the major compliances as mentioned in the previous Para(s), the 

answering Respondent prays before this Hon’ble Tribunal to recall the Order, 

dated 04.02.2022 restraining the answering Respondent from creating third 

party rights. Irreparable loss and injury would be caused to the stakeholder - 

i.e., residents / allottees of the Project if the Order is not recalled and sales (of 

apartments) are not allowed to be made, as there would be lack of receivables 

from fresh sales leading to stalling of construction. 

 

PRAYER 

 

In light of the above facts and circumstances, it is most respectfully prayed 

that this Hon’ble Court may be pleased to- 

 

i. Dismiss the captioned Original Application; 

 

ii. Recall Order, dated 04.02.2022 restraining Respondent No.10 from 

creating third party rights in the Project; 

   AND 
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BEFORE TilE HON'BLE NATIONAL GREEN TRIBL:l\'AL 

PRINCIPAL BENCH 

Original Application No. 199 of 2021 

IN THE MATTER OF: 

Saviour Park Apartment Owners 

Association 

State of Uttar Pradesh & Ors. 

Versus 

... Petitioner 

.. . Respondents 

AFFIDA VIT OF MR. SIDDHARTH MODI SON OF LATE MR. 

DURG SINGH, RESIDENT OF KD 97, KA VI NAGAR, GHAZIABAD, 

PRESENTLY AT NEW DELHI, AGED ABOUT 30 YEARS, 

AUTHORIZED REPRESENTATIVE OF THE RESPONDENT NO.10 

I, Siddharth Modi, the above-named deponent, do hereby solemnly affirm 

and declare as under:-

1. That I am the authorized representative of Respondent No.1 0 in the 
above captioned matter. I am well conversant with the facts of the 
case and as such, competent to swear this affidavit. 

2. That the accompanying reply has been drafted under my 
instructions and the contents thereof, except the legal averments 
contained therein, are true and correct on the basis of records 
maintained by Petitioner Company in the ordinary course of 
business. The legal averments contained therein are true and 
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~ 

correct on the basis of the legal advise, received and believed by 
me to be true and correct. 

3. The annexures to the Original Application are true Copies of their 

4. 

respective originals. 
For SAVFAB BUlLO~ PV~.LTO. 

The contents of above paragraphs are true and correct. /./.""<'~ 
/hAAIlIt'rihOri~lId Sillnatory 
ut onsad ~lgn8lDry 

A9 ·\V 
I~ d 

DEPONENT 

, , 
t....,' 

r.'l 
N ,.... 

1, Siddharth Modi, the above-named deponent, do hereby verify that the 
contents of this Affidavit are true and correct. No part of this Affidavit is 
false and no material facts have been .concealed therefr01~" SAVFAB BUtLOTEeH PVT. LTD. 

Verified at New Delhi on this dav of I) .~ . " 2ll1,'lW22. #/ 
y uih(nsed Signatory 

DEPONENT 

j).~~~~ 
\..J)t G \ ~ Ot'\ e'" "... ':'\_R ·10615 

",01'p--Rl ~h .• P Go\lt . 01 \od\a 
NE.~ OE\..\"\\ 

• 1. ~\~. '{ 'lQll 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

ORIGINAL NO. 199 OF 2021 

IN THE MATTER OF:  

Saviour Park Apartment Owners Association        …Petitioner  

Versus 

State of Uttar Pradesh & Ors.                …Respondents 

 

INDEX OF ANNEXURES 

S. No. Particulars Page 

1 Annexure R-1 

Table highlighting the alleged Non Compliance/ 

violations observed by the Joint Committee vide 

Report, dated 27.01.2022 and the actual status of such 

alleged violations. 

 

2. Annexure R-2 

True Copy of letter dated 27.07.2019. 

 

3. Annexure R-3 

Photograph of the Organic Waste Convertor. 

 

4. Annexure R-4 

True Copy of the Work Order, dated 14.12.2021. 

 

5. Annexure R-5 

True Copy of the invoices for STP water utilized by 

Respondent No.10 from November 2015 to February 

2018 

 

6 Annexure R-6  
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True Copy of the Compliance Report of the Ministry 

of Environment, Forest and Climate Change, 

Regional Office (Central Region) 

7. Annexure R-7 

True Copy of the duly signed form, dated 18.11.2021 

for engagement of Sheetla Waste Management 

Project for disposal of hazardous waste. 

 

8. Annexure R-8 

True Copy of the work completion and handing over 

certificate, dated 17.01.2022. 

 

9. Annexure R-9 

Photographs of the gen set 

 

10. Annexure R-10 

True Copy of NOCs bearing No. REG013555 and 

REG048660 issued by the Ministry of Ground Water, 

Government of Uttar Pradesh 

 

11. Annexure R-11 

True Copy of the Structural Stability Certificate. 

 

RESPONDENT NO.10/ 

PROJECT PROPONENT 

THROUGH 

 

(NALIN TALWAR)(SUNIL TYAGI) 

(PRERNA KOHLI)(SANDEEP BHURARIA) 

(VISHNU ANAND)(KUSTUBH SINGH) 

Counsels for the Respondent No.10 

ZEUS Law 

2 Palam Marg, Vasant Vihar, 

New Delhi 110057 

Place - New Delhi 

Date – 02/05/2022 
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VIOLATIONS OF EC CONDITIONS ALLEGED BY THE APPLICANT  

S.No. Violations  Compliance 

1. The Project Proponent has not 

Submitted surface hydrology 

report and water regime of 

project. 

Project Proponent is compliant. vide 

letter, dated 27.07.2019 submitted the 

land use certificate, surface hydrology 

report and water regime report with Dr. 

Susheel Kumar, Ministry of 

Environment, Forest and Climate 

Change. 

2. Project Proponent is not using 

alternate technology for 

disposal of solid waste 

Project Proponent is compliant.  

The Project Proponent has been using two 

methods for disposal of solid waste- 

(a)  Solid waste disposed of through 

STP; & 

(b) Solid waste being disposed of 

through an Organic Waste Convertor 

(OWC). 

3. Project Proponent is not using 

recycled water and water from 

local municipal authority 

Project Proponent is compliant. The 

Project Proponent since November 2015 

till February 2018 have been using 

treated water from STP for construction 

purpose. Thereafter, the answering 

Respondent installed a STP at the 

Project premises. 

4. Project Proponent Sewage 

Treatment Plant is not 

functioning properly 

Project Proponent is compliant and the 

STP is fully functional and operational 

as on date. 

5. No information provided relate 

to sludge disposal and filter 

press was found in unused 

condition 

STP found to be in compliance by the 

MOEFCC. the Project Proponent has 

been found to be in compliance with the 

EC conditions. 

6. Rainwater harvesting 

maintained in poor condition. 

Analytical results of water 

sample indicate presence of 

sewage in rainwater harvesting 

pit 

It is submitted that there are 6 Rainwater 

Harvesting systems in the project. The 

Rain Water Harvesting systems are in 

compliance with the designs as 

provided by the Groundwater 

Department. 

7. Project Proponent failed to 

construct roads with use of 

suitably processed plastic waste 

as per EC conditions. 

Project Proponent is not compliant with 

the corresponding condition. It is 

however pertinent to note that the 
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language of the term is directory and 

not mandatory. 

8. Spent oil from DG sets is the 

hazardous waste material 

generated on site. PP has not 

obtained hazardous waste 

disposal authorization. 

Project Proponent is compliant with the 

corresponding condition by engaging 

with a vendor for the disposal of 

hazardous and biomedical waste.  

9. Project Proponent has not 

provided designated visitors 

parking as per EC conditions. 

Not compliant 

10. Project Proponent is not 

utilizing solar energy for street 

and park lighting. No renewable 

energy source has been 

observed at project site. 

Project Proponent is in compliance with 

the corresponding condition. It is 

submitted that the Project Proponent has 

installed solar panels generating 40 KW 

of solar power on 17.01.2022.  

11. Project Proponent has not 

submitted report on energy 

conservation. 

It is humbly submitted that the energy 

conservation report can only be accurate 

once the said Project is completely 

constructed.  

12. Project Proponent has installed 

additional Gensets, which are 

not of adequate stack height. 

Project Proponent is compliant with the 

corresponding condition. The Gen sets at 

present are fixed at an adequate height. 

13. Project Proponent has not 

provided details regarding 

Environment Management Plan 

and cost of environment 

activities 

Project Proponent is not compliant with 

the corresponding condition. 

14. Project proponent has not 

provided details/copy of 

agreement with recycler to 

handle/dispose hazardous waste 

and STP sludge, plastic waste, 

e-waste and biomedical waste 

generated at the project site. 

Project Proponent is compliant with the 

corresponding condition. The Project 

Proponent has as on 18.11.2021 has 

engage a vendor for safe disposal of 

biomedical and bio medical waste.  

15. Project Proponent has not 

provided copy of NOC from 

CGWA 

The Project Proponent has complied 

with the corresponding condition by 

obtaining NOCs issued by the Ministry 

of Ground Water, Government of Uttar 

Pradesh for extraction of water from 2 

bore wells.  
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Sudarsharawat Rawat <sudarshanrawat18@gmail.com>

Service
1 message

Sudarsharawat Rawat <sudarshanrawat18@gmail.com> Mon, May 2, 2022 at 11:20 AM
To: shighra.cnlu@gmail.com

ORIGINAL NO. 199 OF 2021

Saviour Park Apartment Owners Association Versus

State of Uttar Pradesh & Ors.

I am Counsel for Respondent No.10. I have file the Reply and Application on behlf of

R-10.                  

2 attachments

RECALL APPLICATION Final.pdf
673K

Repy with Document.pdf
15316K
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